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THE RAJASTHAN CIVII. COURTS ORDINANCE, 1950.
( Ordinance No. VI of 1950 ),

(Promulgated by His Highness, the Rajpramukh, en the 24th day of
Janunry, 19501

An Ordinance to consolidate and amend the law relating to Civil
Courts in {the State of Rajasthan}.

WHEREAS it is expedient to consolidate and amend the law
relating to Civil Courts in 1{the State of Rajasthan].

NOW THEREFORE. in exercise of the powers conferred by
paragraph (3) of Article X of the Covenant, His Highness, the Raj-
nramukh, is pleased to make and promulgate the following Ordinance:-~

CHAPTER 1 N
Prelimimary

1. Short title, €xtent and commencement.—(1) This Ordinance
may be called the Rajasthan Civil Courts Ordinance, 1950

(2) 1I[ X X X]
3) 1 X X X]

2. Definitions.—(1) In this Ordinance, unless there is anything
repughant in the subject or context:—-

@) 1[X X X]
i) [ X X X]
(iii) I[ X X X]

1T (iv) “State” means the rew State of Rajasthan as formed bv
section 10 ol the States Re-organisation  Act. 1956 (Central
Act 37 of 1956).

1. Substituted and Omitted vide item No. 1) of the Schedule to the Rajasthan Act
No.2 of 1957, published in tae Rajasthan Gazette. Part IV-A, Extraordinary, dated 5-1-1957.
This Ordirance now eXxtend to the whole of the State of Rajasthan including the Abu,
A jmer and Sunel areas and anytaw Corresponding to this Ordinance in foree in the Abu
area, Aimer arca or Sunel ared iImmediately before the 1st day of December, 1056 stands
repealed vide Seotions 3 and 5 r-ad with clayse (iii) of Sectino 2 of the said Agt,
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W) “Value” used with reference to a suit, proceeding or appeal,
means the amount or value of the subject-matter of such
suit, proceeding or appeal.

11 (2) X X X]
3. 1 X X X |
4. 1 X X X]

P

5. Saving Clause.—(1) Until other provision is made under or
in pursuance of this Ordinance, all Courts constituted, appointments,
nominations, rules and orders made and jurisdiction and powers
conferred under any law repealed by section 4, shall be deemed to
have been respectively constituted, made and conferred under this
Ordinance. |

(2) References in any enactment or document for the tume
being in force to the ‘Court ¢’ he Subordinate Judge” and to "Sub-
ordinate Judge” shall be deemed to have been made respectively to
the “Court of the Civil Judge” and to “Civil Judge’ as constituted
and appointed or deemed as constituted and appointed under this
Ordinance.

CHAPTER 11 . Y
Constitution of Courts

6. Classes of Courts.—There shall be the following classes of
Sobordinate Civil Courts in ![the State of Rajasthan], namely:— s

(1) the Court of the District Judge.
(2) 2[ X X X]
(3) the Court of the Civil Judge, and

(4) the Court of the Munsiff. - B

7. Power to fix and alter local limits of the jurisdiction of Courts,-
(1) The 1[State Government] may, by notification in the 1[Official

Gazette] fix and alter the local limits of the jurisdiction of any Civil
Court under this Ordinance.

1. Omitt=d 124 Sudstituted vide item No.(1) of the Schedule of the Rajasthan Act
No. 2 of 1957, published in Rajasthan Gazette, Part IV-A, Extraordinary, dated 5.1-1957.

2. Omitted by Section 2 of the Rajasthan Ac’ No. 29 of 1959, published in $he Raias-
thar Gazette, Part 1V-A, Fxtraordinary, dated 20-11-1957.
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" (2) If the samie local jurisdiction is assigned to two or more
Civil Judges or two or more Munsiffs, the District Judge may assign
to each of them, such civil business cognizable by the Civil Judge or

Munsiff, as the case may be, as, subject to any general or special
orders of the High Court, he thinks fit.

(3) When civil business arising in any local area is assigned by
the District Judge under sub-cecticn (2} to cne or two or more Civil
Judge, or to one or two or more munsiffs, a decree or order passed by
the Civil Judge or Munsiff shall not be invalid by reason only of
the case in which it was made having arisen wholly or in part in a
place beyond the local area if that place is within the local limits tixed
by the 1[State Government] under sub-section (1).

(4) A Judge of a Court of Small Causes appointed to be also a
Civil Judge is a Civil Judge within the meaning of this section.

1{(5) The present local limits of the jurisdiction of every Civil
Court, functioning at the commencement of this  Ordinan-e shall Dbe
deemed to have been fixed under this Ordinance.]

8. Power to fix number of District Judges.—(1) The 1[State
Government]| may fix and from time to time alter the number of

District Judges to be appointed for the whole of 1{the State of
Rajasthan]. :

(2) The number of such Judges fixed at the commencement of
this Ordinance shall continue to be the number, until varied, fixed
under sub-section (1). e - f

9. Aprointment of and Vacencies amona District Judnes.—(1)
Appointments of persons to be. and the posting and promotion of,
District Judges shall be made by the 2[Governor]| in consulation with
the High Court. .

(2) A person not alreadv in the service of the 1[State Government]
shall onlyv be eligible to be appointed as District Judge, if he has been
for not less than seven wvears an advocate or a pleader and is recom-
mended by the High Court for appointment.

(3) Whenever the office of District Judge is vacant by reason of
death, resignation, removal or other cause, or whenever an 'increase in

r— i - e al— — ——— - - A rn = ket d-— — SE— u o r————— =

1. quh-:f?fmed vide i‘em No. 71V of the Scledule to the Rajos'han  Act No.
9 of 1757, nublished in the Paiacthan Gazette Mart VI-A, Extraordinary, 13*»4 5.1 1057,

9. Sahstituted with effert from 1-11.1956 vide part T of tke Feurth Schedule nf ¢ha
Rajasthan Adaptation of Lawi(on State and Concuarrent subjects) C#ler, 1956, publi-
shed in the Rajasthan Gasette, Part IV-C, Extraordinary, dated 1.11.1956.
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the number of D,..m._ Judges has been made wunder section 8, the
vacancy may o€ liisd up or an appo’“ﬁ*'rrmnt may be made, as the case
may be, in acccr r-.,_im.;...:@ Wwitly the provisions oi sub-sections (1) and (2).

(4) Nothing i this scction shall be construed to prevent the
appointment of a Disirict Judge to discharge, for such period as may
be deemed {it, in auaition ito the functions devolving on him as such
District Judge, 2ll or any of the ifunctions of another District Judge.

10. Addilional Julges—-{1) When the business pending before
any District Jusue or District Judges so requires for its  speedy
disposal, the iiZicle Governmint! may, upon the recommendation of
the High Court sunciion the aspointment of such number of Additional

Judges 2[for the Court or Ceurts of such District Judge or District
Judges], as may bhe necessary.

(2) The rrovisions of section 9 shall apply also to the appoint-
ment, posting ard promotion of, and filling up of vacancies among
Additional Judges. -

(3) Any Additional Judge so appointed shall discharge any of
the functions of a District Judge which the District Judge may assign

» him, and in the discharge of those functions, he shall exercise the
same powers as the District Judge.

11. Temporary chargz of office of District Judge.—(1) In the
event of the death, resignation or removal of a District Judge or of his
helng incapacitated bv iliness or otherwise for the performance of hie
duties, or of his ahsence from the place at which his Court is held
Man Additional Judee of “ie Jent oy i ve Additional Judge has been
appointed for that Court or is DI‘E‘S@n‘E‘ at that place]l, the Civil Judge
if there be only one, and if thsre be more than one, the Civil Judge
who is senior in resmect of date of avnointment as Civil Judge, present
thereat, shall, without relincuvishing his  ordinary duties, aszume
charge of the office of the Distrirt Tudge and shall continue in charge
thereof until the office iz resitr-ad bx {he Distriet Judge or assumed
by an officer duly anvalnted thavetn a

(2} While ineberas of the office of the Dictrict Jugge the Addi-
tronal Judge or o9 fm*)g-é_ 25 the csee wvinv he, mav, subject to anv
rules which the Fish Tourt mav make in this  hehalf  exercise the
powers ﬁ" the T“} mirint Ivéw -
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1. Sﬂ"ﬂ:f! *terl vide ‘'t “‘1 oy LY AT gl Sakadgls of tha Raiacthan Act N, o
1957, pudlishad in the Roirgihon Gmwa, Part TV-A, Extraordinary, dated 5-1-1957.
!."'

2. Taserted vide Rrctinn 3 5f 115 Wajaathan At N 200f 1987 published in the Raj-
mh:ﬂin G.fi?"tfe quf T'RT ;%‘ ﬁii-qﬁﬁ ‘!if"tf*~.:f|; .»1 4.,3? ’70 1] ?QQ7

3. Substituted by 830tizn 4 0f N ajas ban Aet No.2) of 1937, published in Rajastkg»
Qazette, Part IV-A, Jﬂxtmommarymtu# 20.11-1957,
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12. Power te fix numbter of Civil Judges and Munsiffs.—(1) The
3|State Government] may fix and from time to time alter the number
ol Civil Judges ana Munsiits 10 be appointed tor the whole of 3[the
State of Rajasthan].

- (2) The number of Civil Judges and Munisfis working at the
commencement of this Urdinance shall, until varied, be the nuinber
so fixed under sub-section (1).

1[12-A. Appointment of Additionai Civil Judges or Munsiffs.—(1)
For the purpose of assisting any Civil Judge or Munsiff in the disposal of
the civil business on his file, the High Court may appoint a member of
the Rajasthan Judicial Service, while he is not officiating in any leave
vacany and is not on deputation, to be an Additiona: Civil Judge or
Munsift.

(2) An Additional Civil Judge or Munsiff so appointed, shall
dispose of such civil business within the limits of his pecuniary
jurisdiction, as may be transterred to him by the District Judge.]

13. Appointment of and Vacancies among Civil Judges and
Munsij s—Appomtments ¢f persons to e Civil Judges and Munsifls
shall be made iy the 2[{Governor{ ir accordance with rules made by him
in this behalf after consultation with the Rajasthan Public Service

Commission and with the High Court.

14. Transfer of proceedings on vacation of office by Civil
Judge.—(1) In the event of the dcath, resignation or removal of a Civil
Judge or a Munsiff, or of nis being incapacitated by iliness or otner-
wise for the performance of his duties, or of his absence from the place
at which his Court is held, the District Judge may transfer all or any
of the proceedings pending in the Court of the Civil Judge or the
Munsiff either to his own Court or to any Court under his administra-

tive contrcl compctent to disrose of them.

(2) Proceedings irznsierred undey «ub-section (1), shall be disposed

of as if they had been instituted in the Court to which they are 80
transferred.

"(3) Provided that the District Judge may retransfer to the .Court_i__
of the Civil Judge cr the Munsiff or his successor any proceedings
¢ransferred under sub-section (1) to his own or any other Court.

PR
_ —r k! .
Sr—— ¥ o i

I Tmenrted by Section 2 of the Riiasthan Act No. 6 of 1956, published in Rajasthan Gazett®
Part IV-A, Extraordinaty, dated 11-4.1956, * |
i4e Part, I of the Schedule of the Rajasthan

: .+h effoct from 1-11-1356, w1 . ’
2, Substituted with ca Stater and Conourrznt subi-cts) Order, 1956, published in

: (
Adaptation of Laws ¢ [V-C. Extraordinary, dated 1-11-1956.

Raiasthan Gazette, Part |
; Substituted vide Gehedule t0 the Rajasthan Act No. 2 of 1957 published in the

Rajasthan Gazetie, Past 1v-A, Extraordinary, datsd 5-1-1857,
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(4) For the purposes oi proceedings which are not pending in the
Court of the Civil Judge or Munsiff on the occurrence of an event
referred to in sub-section (1), and with respect to which that Court has
exclusive jurisdiction, the District Juage 2y exercise all or any of
the jurisdiction of tnat Court.

15. Adjournment of cases by Chief Ministerial Ojficer.—When
the presiding Judge of any Court 1s absent and no other Judge ot an
equal, superior or inferior grade is functioning at the headquarters of
such Court, or, if functioning, is alsc absent, +he chief ministerial oificer
of the Court shall possess the power oi adjouiinng, from time to tume,
the hearing of any suit or other proceeding, and fix a day for the
further hearing thereof.

16. Place of sitting of Courts.—(1) The 1{State Government |
may, by notification in the 1[Official Gazette], fix and alter the place
or places at which any Civil Court under this Ordinance is to be held.

(2) All places at which any such Courts are held at the date of
the commencement of this Ordinance. <hail be cdecmed to have been
fixed under this section.

17. Seals of Courts—Every . Civil Court under this Ordinance
shall use a seal of such form and dimensions, as are prescribed by the
t[State Government].

CHAPTER 111

L ) ]
- wal

JURISDICTICN OF COURTS

18. District Court to be principal Civil Court.—(1) The Court of
Distrtict Judge shall be the Principal Civil Court of original civil
jurisdiction in the area over which his jurisdiction extends.

(2) Subject to the provisions of any enaciment for the time being
in force in the whole or any part of l{the State ol Rajasthan] the
Court of the District Judge shall have juriscdiction to hear and determine
all suits or original proceedings for the time being cognizable by Civil
Courts without restriction. as regards their value.

2119, Jurisdiction of other Courts —{1) Subiect as aforesaid: —

(i) the court of a Civil Judge shall have jurisdiction to hear and

et sy e B -, AT -
F g i o, - L — i

1. Substituted vide item Wo. (1) of the Seheduls of the Rajasthan Act No.2 of 1957,
Published in ths Rajasthan Gazette, Part VI-A, Bxtraordinary, dated 5-1-1957.

2. Sllbﬁtitutec! vide section 2 of Rajasthan Act No. -0 of 1765, published in Raiasthano
Gazette, Part IV-A, Extraordinary, dated 11-1 1 -1965.
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determine all original suits and proceedings of a civil
nature, and

(ii) the court of a Munsiff shall have jurisdiction to hear and
determine all original suits and proceedings of a civil

nature of which the value does not exceed five thousand
rupees :

iy

- Provided that the State Government may by notlﬁcatlon pub-

lished in the Offical Tazette,  incrcare the imit of Shve  thousand

rupees 1o ten thousand rupees in the case of any munsiff of not 1ess than
ten years standing and specially recommended In this behalf by the
High Court. A Munsiff so empowered shall continue to exercise this
power so long and as often as he may fill the office of a Munsitl
without reference to the district in which he may be employed, unless
the powers are withdrawn by the State Government.

(2) The Civil Judge may transfer to the Munsiff having jurisdiction
any original suit or proceeding of a civil nature pending before him

under this section, of which the value does not exceed five thousand
rupees. |

20: Appeals from District and Additional Judges.—(1) Save as
otherwise provided by any enactment for the time being in force, an

appeal from a decree or order of a District Judge or Additional Judge,
shall lie to the High Court.

(2) An appeal shall not lie to the High Court firom a decree or
order of an Additional Judge in any case in which, i1f the decree or

order had been made by the District Judge. an appeal would not lie to
that Court.

91. Appeals from Civil Judges and Munsiffs.—(1) Save as afore-
said, an appeal from a decree or order of a Civil Judge shall lie:—

1T(a) to the Distriet Judge where the value of the original suit

in which, or in any proceeding arising out of which the

decree or order was made d1d not exceed 2[ten thousand]
rupees, and |

(b) to the High Court in any other case],

lenlpey' el e —r—
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1

: In‘erfecl and subqtlttmd bx« qecﬁoﬂ . of R’ilaethan Act T&o X1V of 1951, published
in the Rajasthan Gazette No. 35, dated 26-5-1951,

2. Substituted bv section 3 of Raiasthan Act No. 6 of 1956, pubhlished in Rajasthan
Garzette, Part TV-A, Extranrdinary. dated 11-4.1956.
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(2) Save as aforesaid, an appeal from a decree or order of a
Munsiff shall lie to the District Judge.

(3) Where the function of receiving any appeals which lie to
the District Judge under sub-section (1) or sub-section (2) has
been assigned to an Additional Judge, the appeals may be preferred

to the Additional Judge. _..

(4) The High Court may, with the previous sanction of the
2[State Governrment! diveel by notification ‘n the 2{Cfficial Gazelte].
that appeals lying to the District Judge under sub-section (2) from all

or any of the decrees or orders of any Munsiff shall be preferred to
the Court of such Civil Judge, as may be mentioned in the notification,
and appeals shall thereupon ke preferred accordingly.

1{(5) The High Court may transfer to the District Judge any
appeals pending before it under this section where the value of the

original suit in which, or of any proceeding arising out of which, the
decree or order was made, did not, exceed ten thousand rupees.]

- 3]21-A. Annlicability of section 21 certain suits.—The pro-
visions of section 21 as amended by the Rajasthan Civil Courts
(Amendment) Act, 1956 (Rajasthan Act 6 of 1956), shall apply to all
suits and proceedings instituted before and pending at the commence-

ment of the said Act.]
22. Power to transfer to Civil Judges appeals from Munsiffs.—
(1) A District Judge may transfer to any Civil Judge, under bhis

administrative control, any appeal pending before him from the decrees
(n Cirders of Munsiffs. .

(2 The District Judge may, withdraw any  appeal so
trensferred, and either hear and dispose of it himself or transfer it to
s Court under his administrative control competent to dispose of 1it.

(3) Appeals transferred under this section shall be disposed of
subject to the rules applicable to like appeals when disposed of by the

District Judge.

4[22A. Special nrovision for the transfer of certain appeals.—
Notwithstanding anvthing cortained in section 21 and 22, an appeal

e ————— T AL i Tt e T L LR -

1. Insertad by sectinn 4 of Ralasthan Act No. 6 of 1956, puhlished in the Rajasthan
Gazette, Part VI-A, Butranrlinapy, dated 11-4-1956,

2. Subsiituted vide Ttemn No. 1 of the Schedule to the Rajasthan Act Yo. 2 of 1957,
Published in Rajasthan Gazette, Part IV-A, Extraordinary, dated 5-1-1957.

3. Inserted by section 5 of Rajasthan Act No. 20 of 1957, Published in Rajasthan
Gazette, Bxtraordinary, Part V{-A , dated 20-11-1957.

4. Inserted by section 2 of Rajasthan Act No. 5 of 1938, Published in Rajasthan
Gazette, Part IV-A, Extraordinary, dated 17-3-19358. |
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ftem a decree or order of a subordinate Judge of the Ajmer area
passed before the first day of January, 1958 in a suit, or in any pro-
ceeding arising out of a suit, of which the value did not exceed two |
thocusand rupees, may be transferred by the District Judge to any
Civil Judge under his administrative control. |

23. Egxercise by Civil Judge of jurisdiction of District Court in
certain proceeding.—(1) The High Court may, by general or special
order, authorise any Civil Judge to take cognizance of or any District
Judge to transfer to a Civil Judge under his control, any of the pro-
ceedings next hereinafter mentioned or any class of those proceedings
.pecified in the order.

(2) The  proceedings  referred to in sub-sectjon (1), are the
following namely,— |

(a) proceedings under the Indian Succession Act, 1925 of the
| Central Legislature, which cannot be disposed of by District
Delegates; and

(b) proceedings under the Guardians and Wards Act, 1890 of the
Central L.egislature. t

(3) The District Judge may withdraw any such proceedings
taken cognizance of by, or transferred to, a Civil Judge and may either

himself dispose of them cor transfer them to a Court under his admini-
strative control. competent to dispose of them.

(4) Proceedings taken cognizance of by, or transferred to a Civil
Judge, as the case may be, under this section shall be disposed of by
him cubject to the ruics applicaizie to iike proceedings when disposed of
by the District Judge.

24, Power to invest Civil Judges and Munsiffs with Small Cause
Court jurisdiction—The 1! State Government| may. by notificatjon in the
1{Official Gazette|, confer, within such local limits as it thinks fit, upon
any Civil Judge or Munsiff, the jurisdiction of a Judge of a Court ot
Small Causes under the Rajasthan Small Cause Courts Ordinance, 1950,
for the trial of suits cognizable by such Courts, upto such value, not
exceeding five hundred rupees in the case of a Civil Judge or one
hundred rupees in the case of a Munsiff, as it thinks fit, and may with-
draw any jurisdiction so conferred : ’

]

LA rrragpr-rraas v g G kb 0 o e

1. Substituted vide Item No. 1 of the Schedule to the Rajasthan Act No. 2 of 1957,
Published in the Rajasthan Gazette, Part IV-A, Extraordinary, dated 5-1-1957,
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1[Provided that the 2{3tate Govermment] muy oy notification m
the 2[Cfficial Gazeite] delegate to the High Court its power under this
section].

CHAPTLR 1IV.
Supplementary Frovisions

25.  Adminiztrative control of Courts-—(1) The control over
district Courts ana ”‘::: irts suborairate therelo  ncluding the posting
and promotion of and ihe ﬂ‘* i leave to persons halonging to the
judicial  fervic? of 2{ihe Sstc of Fejastrer)  ard bolding  any post
inferior tg the post of District Judge shall be vested, in the High Court
but nothirg hereln cortainaed shsll te co rstrued 25 talapg away from any
such person ihe right of  appeal wiich he may  have under tne law
regulating the conditions o7 Lic serwiee {ni Yhe firme Deing n iorce or as
authorising ihe ITigh Tourt to deal i niym otherwise than in accor-

¥

1
dance with the covd* ons of his service presgrikbed under such law.

(2) Subject to the provisi(jns ot sub-section (1), the District
Judge shall have control over all the Civil Courts under this Ordinance
within the local limits of his jurisdiction.

26. Vacation of Courts—(1) Subject to such orders as may be
made by the 3[‘%iate Government! the High Court shall prepare a list
of days to be observed in cach veer 2s close holidays in the Civil Courts.

(2) The list shall he pulliched in the 2/ OMeial Gazette].

(3) A judicial act done hy a Civil Court on a day specified in the
iist shall not be invaiid Liv reason o'y of 1te having been done on that
day. e

27. Continuance of proceedings of  courts ceasing to have
jurisdiction.—(1) Where anv Civil Court 1inder this Ordinance has from
any cause ceased t0o have turisdict’on with vesmect {0 anv  case, any
proceeding in relatirn 4o thot eage »hirh i that Court had not ceased
to heve jurisidictin mairht howvs 3imem hind dherein maw be had in the
Court to which the bhusineess of the fareanr Ceurt hins hean transferrecd,

(2) Neothing in 7 gectior zprplies to caces for which nrovision 1S
‘made in secticrn 114 and Trday 47 Pulv 1 of the Code nf Civil Proce-

= A, 0

-1 T LT P e s - Wt me ke e .. g =t ow e e e n P e . L. . ot Pt g, e g T
1. Ad7ed v cepiien "'.'-’ o F '-’"rt* Toalpet e Aas ?‘*If:fm J7r o7 v s rublahed in tlm
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dure, 19;)8, of the Central Legislature or in any other enactment for
the time being in force.

28. Certain-d€cssions to ve according lo personal Law.—(1)
Where in any suit or other proceeding it is necessary for a Civil Court
to decide any question regarding succession, inheritance, inarriage Or
caste, Or any religlous usage or insuiddicy. the Mohammadan Law  In
cases where the parties are Mohammadans, and the Hindu Law in cases
where the parties are Hq-ndus, shall form (he rule of decision except in
so far as such law has, by legisiative enactment, been altered or
aboiished.

(2) In cases not provided for by sub-section (1) or by any other
iaw for the time being in force, the court shall act according to justice,
equity and good conscience.”

29. Judges not to try suits in which thay arc interssted.—(1) The
Presiding Officer of a Civil Court shall not fry any suit or othey
proceeding to which he is a party or in which he is personally interested
or any appeal against a docree or order passed by himself in  another
capacity.

(2) When any such suit, proceeding or appeal as is referred to
in sub-section (1) comes before any such officer, he shall forthwith
transmit the record of the case to the Court to which he 1is im=-
mediately subordinate, with a report of the circumstances attending
the reference, and the superior Court shall thereupon dispose of the
case in accordance with the provisions of section 24 of the Code of
Civil Procedure, 1908, of the Central Legislature.

30, Subordinution of Courts to District Couri---Yor the purposes
of the last foregoing section, the Presiding Officer of a Court subject
to the administrative control of the District Judge shall be deemed to
be immediately subordinate to the Court of the District Judge, and for
the purpose of the said Code of Civil Prccedure, the Court of such an
officer shall be deemed to be of a grade inferior to that of the Court
of the District Judge.

2l. Licensed petition writers —(1) The High Court may from

time to time make rules consistent with this Ordinance and any other
law for the time being in force— |

(a) declaring what persons shall be permitted to act as petition
writers in the Civil Courts subordinate to it,

{v) reguilating the issue of licences to such persons, the conduct
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of business by them and the scale of fees to be charged by
them, |

(¢) providing a penalty of fine not exceeding fifty rupees for the
breach of any of the rules so made, and |

(d) determining the authority by which such breaches of the rules
shall be investigated and the penalties imposed.

(2) Every fine imposed under clause (d) of sub-section (1) shall
be recoverable as if it were a fine imposed by a Magistrate in the
exercise of his ordinary original jurisdiction.



